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Hon'ble Shri A.V.Haridasan, Vice-chairmantJ)
Hon'ble Shri R.K.Ahooja, MetnberlA)
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Shri Kadam Singh
s/o Shri Bishan Singh
r/o House No.200,
Pocket D-6, Sector-6
Rohini

DELHI. ... Applicant

(By Shri A.S.Grewal, Advocate)

Versus

The Commissioner of Police Delhi

Delhi Police Headquarters
M.S.O.Building
I.P.Estate

New Del hi.

The Deputy Commissioner of Police
Rashtrapati Bhawan,
New Del hi.

The Enquiry Officer
Assistant Commissioner of Police

Rashtrapati Bhawan
New Delhi. ... Respondents

(By Shri Raj Singh, Advocate)

ORDER(Oral)

Hon'ble Shri A.V.Haridasan, Vice-chairman(J)

The applicant, Shri Kadam Singh appointed in DeUr^

Police as Constable, has filed this application unHer

Section-19 of the Central Administrative Tribunal Act. 1485

with a prayer that the departmental disciplinary proceedings

initiated against him vide order dated 15.6.1992 issued bv the

respondents may be quashed/stayed or held in abeyance til^ t"e

decision of the criminal case, pending in the court of the

Senior Additional Session Judge-Ill, P.S.Jhajiar, Distt n:t

Rohtak, Haryana in FIR No.267/90 u/s 395/34 IPC. It is

averred in the application that the alleged misconduct, lo?

which the departmental proceedings against him have been
lye-'i-nK

initiated, is virtually on the same set of facts for which He
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is tMlng prMsciitad bafara tha Sanier Addltlanal Saaaian 3udga->XlI.

Hanca» tha applicant atatM that it la in tha intaraat of juatiea

that tha dapartaantal pracaadinga ara kapt in abayanca till tha

eriainal trial ia cenplatad and till a daciaien ia givan by tha

Caurt* It ia further allagad that in caaa tha applicant ia coapallad

to diaclaaa hia defanca it would prajudico hia defanca in tha Crininal Caai

2. Tha raapandmta hawa contact^ tha application. Laariaad

caunaal for the roapandanta atataa that tha Enquiry Officer haa alrasfy

oubnittad an anquiry raport to the diaciplinary authority en 09.06.1995,

and thorafara, tha prayer for kaoping tha dapartaantal procaadinga

in abeyance haa bacona infruatuoua.

3. Since it haa bean atatad that a final order on tho diaciplinary

procaadinga haa not yat bean passed, it cannot be said that tha

application has bacone conplataly infructuaua. The dapartnantal

procaadinga would cone to a coaa only an paaaing an ardor by tha

diaciplinary authority. However, laamad counaol on either side agree

that as tha allagatiana againet tha applicant in the crininal case

as wall as in the dapartnantal procaadinga being identical, it will

be apprapriata if the application ia diapaaad of with a diroctian

to tha diaciplinary authority not to paaa a final order in the

dapartaantal procaadinga, if tha sane has not yet boon cannunicated

to the ̂ licant as of today, until the diapasal of the crininal

caao by tha Senior Additienal Saaaiana 3udgo-lXI.

4. In tha light of the above aubaiaaiona, tha application is

diapaaad of with a diroctian to tho raapendenta not to pass mrder in

tha diaciplinary procaadinga against the applicant till tha disposal:

of tha crininal caaa against Sh|^ ponding bafors tha Senior Additienal

Soasions 3udgo-lXI, Rothak, Haryana on tha basis of FXR No.267/90 i/s

39^34 XPC, P*S.JhaJJar, Rehtak, if tho final order has not already

baan passed and connunicatad to the applictfit as ei today. There shall

be no order as to costs.
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